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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGNAL APPLICATION 1329/2024

IN THE MATTER OF:

ABDUL QADIR «... PETITIONER
VERSUS
¢ STATE OF UTTAR PRADESH & ORS. .... RESPONDENTS
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/ "REPLY AFFIDAVIT ON BEHALF OF RESPONDENT NO. 4 AGRA
y\» /" \EUE\)LOPMENT AUTHORITY TO THE ORIGNAL APPLICATION.

\..
' "’riﬁ“\w J‘U'

AV ArS :!
Nk "‘ . f{\\‘}l Kn?éh Kumar Bansala, aged about 59 years working as Prabhari
.J
‘*~' & .Pr‘avgx’tan Agra Development Authority having registered office at
“\ “\mﬂ
S Jﬁlpur House Agra do hereby state on solemn affirmation as

under:;

1. That the Deponent is currently posted as Adhikshan

Abhiyanta and is duly authorized and competent to sign the
“‘Eap:aoned affidavit. That the Answering Respondent is the
wa\indent No. 4 in the present above stated matter and is

& I\
] ?P‘*‘”;.‘;; ”’ heirnigjwell conversant with the facts of the present case and is
1 . ¥ “

depoélng herein below.
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2. That the Deponent has read the contents of the Original
Application and he is thereafter giving the reply to the
averments made in the Application, however before giving the
reply to the contents of the Original Application, the factual

matrix 1s stated below:-

PRELIMINARY OBJECTIONS:

3. That the captioned Original Application bearing No.
1329/2024 was filed by the Applicant alleging illegal running
of footwear manufacturing factory by Respondent no.5 in the
residential colony of Azad Nagar, Khandari, District Agra,
Uttar Pradesh. Further it was stated by the Applicant that
factory being operated by Respondent no.5 neither have any
permission like Consent to Operate under the Water Act and
Air Act from the UPPCB and nor have any approval from the

Answering Respondent herein to operate in a residential area.

the Applicant stated that vide letter dated 04.04.2024
ded the Answering Respondent about the aforesaid letter

to close the illegally running Unit in a residential area. That on

the subsequent complaints by the Applicant, the UPPCB again

h—



vide letter dated 06.08.2024, while referring the aforesaid
letter dated 11.03.2024, wrote to the Answering Respondent to
take necessary steps against the Respondent Unit.

5. It is humbly submitted by the Answering Respondent that
upon receiving the complaint, a spot inspection was promptly
conducted by the Engineers of Hariparwat Ward - 3, Agra.
Consequently, a Show Cause Notice No. NFH3/VC/14/23-24
dated 02.01.2024 under Section 27(1) of the U.P. Urban
Planning & Development Act 1973 was issued to Shri Kamal
Ahmad for operating an illegal and unauthorized shoe
manufacturing factory in a residential area without any
approvals. Furthermore, a Show Cause Notice under Section
28A (1) of the U.P. Urban Planning & Development Act 1973

was issued to Shri Kamal Ahmad before sealing the premises.

A True and Translated Copy of Inspection Report submitted by
concerned Junior Engineer of Hariparwat Ward -3, Agra on

29.12.2023 is annexed herein and marked as Annexure -1.

A True and Translated Copy of Show Cause Notice dated
,n""'““‘
ey -‘\\2’\01 2024 under Section 27(1) of the U.P. Urban Planmng &

ﬁf’ Tme and Translated Copy of Show Cause Notice under

e e
&_’y e eétlon 28 - A(1) of U.P Urban Planning and Development Act

*



88"

"y;é opment Authority, Agra to stay the proceedings on Show
s Cause Notices No. 339/D/A.N./23-24, 340/D/A.N./24-25 and

1973 before sealing the premises is annexed herein and

marked as Annexure-3.

. It is alleged by the Applicant that the Answering Respondent

did not take any action against the unauthorized shoe
manufacturing factory of Respondent no. 5 running in
residential area of Azad Nagar, Khandari, Agra. It is submitted
that upon receipt of the complaints, the Junior Engineer of
Respondent No. 4, Agra Development Authority, conducted an
inspection. That during the inspection, it was found that a
two-storied building, approximately 200 square yards in size,
located at plot no. 6C/5/5/1, Hariparwat Ward - 3, Jail Road,
Agra, was in existence and a shoe factory was being operated
on the premises. That Shri Kamal Ahmad, Respondent No. 6,

was unable to produce a sanctioned plan for the construction

- or provide any authorization for the operation of the shoe

factory in the residential area.

7. It is further submitted that the U.P. Commission for Minorities

Lucknow issued Summon to the Vice- Chairman of Agra

342/D/A.N./24-25 issued against the Respondent No. 6 by

"



the Answering Respondent till further orders. Relevant
translated portion of para no. 6 of the aforesaid letter of the
Ld. Minority Commission is reproduced hereunder in

verbatim :

“6. Till the time the matter is pending in the
Hon’ble Commission, it is recommended to defer the
proceedings on the Show Cause Notice No.
339/D/A.N./23-24, 340/D/A.N./24-25 and 342/D/
A.N./24-25 issues to the applicant from your office
till further orders”

A True and Translated copy of Summons dated 30.05.2024
issued by U.P. Commission for Minorities Lucknow to Vice-
Chairman of Agra Development Authority, Agra under Section
9(3) of U.P. Minorities Commission Act 1994 is annexed herein

and marked as Annexure-4.

8. That the officer of the Answering Respondent in compliance of
the above mentioned Summon appeared before the Ld.

-l.";’z;\\\Minorities Commission, Lucknow on 11.06.2024. That it is

& N

Commission for Minorities, Indira Bhawan, Lucknow, seeking

-
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an update on the status of the matter. It is submitted that the
update on the matter was requested so that further necessary
actions under the provisions of the U.P. Urban Planning &
Development Act 1973 can be initiated to address the
complaints received by the office of the Answering Respondent.
A True and Translated Copy of letter dated 21.11.2024 sent by
Incharge Enforcement of Agra Development Authority to
Secretary, U.P. Commission for Minorities, Indira Bhawan,

Lucknow is annexed herein and marked as Annexure - 5.

PARAWISE REPLY:

1. That the contents of Para 1 and Para 2 of the O.A. need no
reply being matter of records, however it is submitted that
Respondent no. 5 M/s Foot Fashion Overseas is a Footwear
Manufacturing Factory located at (1) khasra no. 304/2 and
also at (2) khasra no. 280/1 Sarjepur Infrant of turning point
of Gali No. 4, Azad Nagar, Khandari, Agra are running in
residential area without any sanction of the map of the said

building.

?Ace ned with the Answering Respondent however it is
aéte, that Respondent no. 5 M/s Foot Fashion Overseas is a
%;$WA ﬁ‘opt’wear Manufacturing Factory are running in residential

.w'

area without any sanction of the map of the said building and
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upon receiving the complaint, a spot inspection was promptly
conducted by the Engineers of Hariparwat Ward - 3, Agra.
Consequently, Show Cause Notice No. NFH3/VC/14/24-25
under Section 27(1) of the U.P. Urban Planning &
Development Act 1973 was issued to Shri Kamal Ahmad for
operating an illegal and unauthorized shoe manufacturing
factory in a residential area without approved mapping.
Furthermore, a Show Cause Notice under Section 28A (1) of
the U.P. Urban Planning & Development Act 1973 was issued

to Shri Kamal Ahmad before sealing the premises.

3. That the contents of Para 4 of the O.A is wrong and denied
being false. It is submitted that the Answering Respondent
upon receipt of the complaints, the Junior Engineer of
Respondent No. 4, Agra Development Authority, conducted an
inspection of the offending construction. During the
inspection, it was found that a two-storied building,
approximately 200 square yards in size, located at plot no.
6C/5/5/1, Hariparwat Ward - 3, Jail Road, Agra, was in
existence and a shoe factory was being operated on the
premises. Shri Kamal Ahmad, Respondent No. 6, was unable
to produce a sanctioned plan for the construction or provide

o Ar{yjﬁu@onzatlon for the operation of the Shoe factory in the

q\wgvr sidential area.
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4. That the contents of Para 5 and Para 6 of the O.A need no
reply being not concerned with the Answering Respondent, if
any contrary then the Answering Respondent deny the same

in toto.

5. That the contents of Para 7 of the O.A. need no reply being
matter of records, if any contrary then Answering Respondent

deny the same in toto.

6. That the contents of Para 8 and Para 9 of the O.A are wrong
and denied being misconceived and misleading. It is submitted
that upon receipt of the complaints, the Junior Engineer of
Respondent No. 4, Agra Development Authority, conducted an
inspection of the offending construction. During the
inspection, it was found that a two-storied building,
approximately 200 square yards in size, located at plot no.
6C/5/5/1, Hariparwat Ward - 3, Jail Road, Agra, was in
existence and a shoe factory was being operated on the
premises. Shri Kamal Ahmad, Respondent No. 6, was unable
to produce a sanctioned plan for the construction or provide
authorization for the operation of the shoe factory in the

esidential area. Thereafter, the Hon’ble U.P. Commission for

Development Authority, Agra under Section 9(3) of U.P.

ritles Commission Act 1994 vide letter no. 62-

£



which direction were given to the Respondent No. 4 Agra
Development Authority, Agra to defer the proceedings on
Show Cause Notices No. 339/D/A.N./23-24, 340/D/A.N./24-
25 and 342/D/A.N./24-25 issued against the Respondent No.
6 by Answering Respondent till further orders. Relevant
translated portion of para no. 6 of the aforesaid letter of

Minority Commission is reproduced hereunder in verbatim :

“6. Till the time the matter is pending in the
Hon’ble Commission, it is recommended to defer
the proceedings on the Show Cause Notice No.
339/D/A.N./23-24, 340/D/A.N./24-25 and 342/D/
A.N./24-25 issues to the applicant from your office
till further orders”

That the officer of the Answering Respondent in compliance of
the above mentioned Summon appeared before the Ld.
Minorities Commission, Lucknow on 11.06.2024. That it is
most imperative to note that the Ld. Minorities Commission
has vacated its order/ directions concerning paragraph no. 6
of the summons dated 30.05.2024. Accordingly, the Incharge
Enforcement of Agra Development Authority sent a letter dated
%‘l 11.2024 by registered post to the Secretary, U.P.

Commlssmn for Minorities, Indira Bhawan, Lucknow, seeking

SONE

R\‘ 318 :,an update on the status of the matter. It is submitted that the
= \J" el
'3; 9‘ & update on the matter was requested so that further necessary

S ac‘uons under the provisions of the U.P. Urban Planning &
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Development Act 1973 can be initiated to address the
complaints received by the office of the Answering Respondent.
It is submitted that the further actions would be initiated as
per provisions of the law immediately upon receipt of the
directions/orders in the matter from Secretary Commission for

Minorities, Indira Bhawan, Lucknow.

7. That the contents of Para 10 of the O.A need no reply being
not concerned with the Answering Respondent, if any contrary

then the Answering Respondent deny the same in toto.

8. That the contents of Para 11 and 12 of the O.A is wrong, false
and hence denied, the reply to the said Para has already been
given in Para 6 above, if any contrary then the Answering

Respondent denies the same in toto.

9. That the contents of Para 13 to Para 16 of the O.A need no
reply being not concerned with the Answering Respondent, if
any contrary then the Answering Respondent deny the same

in toto.

10 That the contents of Para 17 of the O.A need no reply, however
%xstated by the Answering Respondent herein that that all
C
c'\lﬂf

,'\k.)

essary actions as per provisions contained in U.P. Urban

\!‘P
{ RP&;“ 4381 1ng & Development Act 1973 would be initiated against
_,\

U\Q-ll‘-" A
‘gﬁe offendmg construction and unlawful running of shoe
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X factory by Respondent No. 6 Kamal Ahmad in residential area
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of Azad Nagar, Khandari, Agra immediately upon receipt
directions/orders from the Secretary U.P. Commission for

Minorities, Indira Bhawan, Lucknow.

11.That considering the averment made in above Paras, it is
respectfully submitted that this Hon’ble Tribunal may kindly
dismiss the present Original Application of the Applicant as
against the Respondent no. 4 and it is also submitted that the
grounds taken by the Applicant are the repetitions of earlier
paragraphs and as such these are untenable in the eyes of law
and as such the O.A. being devoid of merits is liable to be

dismissed.

In view of the facts/contentions and submission set in present
Reply Affidavit, the Answering Respondent No. 4 prays that this
Hon’ble Tribunal may be pleased to dismiss the present Original

*—

DEPONENT

Application as prayed therein.

VERIFICATION

I, the above-mentioned Deponent, do hereby verify that the contents
of the above Affidavit and the Annexure herewith are true and
correct to the best of knowledge, no part of its false and nothing

material has been concealed therefrom.

_Verified at Civid Covrb ). ¢ on this day of _ i Jer of 2025.

R

‘m...fé%-. o 4 DEPONENT
tained to Shri:. ke BWA’J"
2 deponant who ﬂﬁiu..ﬂi, :af'?'mns

"n Oath ondlAkz20.2 L

[_}\fca’

GG, AR
}\ L" F.A f m/ i" S lu Bs"?,“tri ‘”-J;-uln-..

b -
Pl S e
: el f\

t v-«\ - —_ —
RAMYIRY TG
e v =ik P

95



fz922 11:52 AW MG | 1 IUDTIY @ LU @ b

Application Description( ADA1A3’IIZOZ3/0091039I )

1AM % S A MR a s

AoomnenJ ¢ — )

TR ¥ wrfdes=or
Hifea Yo wid

TR QTR UL TR Do U9 Ra <iflo / siftrame} fReRY smRodtostio / WERS St

ysheftrged e srevre fiar/ ufer A AMohall, ,  FHTEA T Fhodagdy Od
Je 6Mssl 282003,3RT H PpE o AR R 3R @ €

3 TR T R G T R, 1073 3 U 27(1) F el e orl Aen & ey TR B & 90d% T U
T R LT T Bl Pl B

f g FRmfor @t faaRor -
9" sicr e o 200 T 2 e o T 1 aget g e e Y T <1 81 S v i g T e

U0 N AT 0
E: 0 g - 0
—Form 2 : r—— ]
3T Ay wmigswor
Ut fram 7 3)
fawrg &3 ¥ ermfirpa faior
¥ g J ufadeT

L« T S U | 2971242023

. T s/51, STSIE TR, TR Ho-5 & I, St S, 918 gduda-3, S|
-« 3wy Ty i e e

ggvﬂgnm 200 S7TST H 2 T vy T 71 va 7 o1 e Saiitd ot ST e 81 WA WP Wi el
l

L« UEGR 7 0 1 9 A e ‘

|© o Taredys/s, NG AR, T Ho-5 B 9, Wl U8, 918 gRiudd-3, SR t
\ « TReaT PRt iR TH ) yRi27 ¥ SRTial

L e UEE B T8 1 UeH ied 9! e R oftmea Rt % AR W <

r\,\&‘}%
VIR o2
e, A S

........................ &3 Y - o=
| e T e R R AR ST R R SR 1973 BT 4RT 27 S SR (1) B TG IR ¥ o T TR |
| #ﬁm&mﬁ%ﬁuﬁ%mmﬁq@v%ﬁqa@a%%ﬁﬁmﬁmﬁmmﬁwﬁf%mmﬁ
| 1

Download Site Plan Download Uploaded Document e _—

yavartan.awasbandhu.in/AuthUseri E/ShowDetail

el N



13 97

In Description (ADA/ANI/2023/0001039)
Agra Development Authority

NOTICE REPORTING FORM

Court of Uttar Pradesh Urban Project and
Development Officer/Executive Officer, RBO/
Assistant Engineer

Mr. Kamal Ahmad son of not known resident
of Mohalla Hari Parvat Third, Jai Road, 6C/5
/S5/1 282003 Agra has carried out unauthorized

construction.

Therefore, under section 27(1) of Uttar
Pradesh Urban and Development Act, 1973
notice may kindly be issued for stopping of
development work and may kindly sign the
enclosed notice.

Particular of unauthorized construction -
NORTH - 0 SOUTH - 0
EAST - 0 WEST - 0

Agra Development Authority
(Please see Rule 7)

Representation in respect of unauthorized
construction in developed area
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Tentative Date of commencement of
construction work -
Date when came to know-29.12.2023

Place - 6C/5/5/1, Azad Nagar, In front
of Gali No.5, Ward Hari Parvat-3, Agra

Particulars of construction commenced -
Two storey building has constructed at
the site admeasuring 200 sq. yards. In
the building shoe factory is being run.
No permission has shown at the site.

Name of Lease Holder or Construction
Kamal Ahmad

Address - 6C/5/5/1, Azad Nagar, In
front of Gali No.5, Jail Road, Ward Hari
Parvat-3, Agra.

Proposed action under section 27 of the
Acct

Designation of person who represented
along with his recommendation
On the basis of Junior Engineer’s
complaint.
Sd\ -
29.12.2023
Informant
Order -

NOTE : If the notice is to be issued under

sub-section (1) of section 27 of Uttar
Pradesh Urban Project and
Development Acct, 1973, then notice
should be enclosed to sign it and in
the event of sale of notice served,
permission should be obtained for
pasting notice at the site.

pont
TRUE COPY



B/ 15 sy
o= TS TR TS 99

i

A cnmnexot — 9 |

arrey Fre misTEl l
AL FTI, AT T FAM |

9 T1- ()

(gt fafes 8 AR

fa=iw:- 02/01/2024 _ ooy R 02/01/2024

TrT FEuT- ADA/ANIZP23/0001038 Sroqor d=AT ADA/DSP/0001471
MEds)ve/1u )23 Y

Ay T SIS 99T I AGHT

sqEve H0 ed5/5/1, g T, ghwda gfiw, = Jwamr
mﬁwmmmﬁmaﬁﬁ‘w1973ﬁm-27ﬂﬁm(1)%mﬁﬁﬂ; 4
:ﬁ'{ﬁwmvﬁwmmaﬁm1973ﬁam—uqﬂm—ﬁ%aﬁmﬁmsﬁwﬁmmamﬁmsﬁﬁﬁﬁ,
5 ST T, TR H0-5 & T, 9 O, A1 ghuEe-3, g 9% R W v e !
mﬂ_mwzoowﬁﬁzﬁﬁvmﬁﬁaélmiw%ﬂﬁmﬁmr@%mwﬁ x
w5y 7t R ™ I

g /

AUT AR TE mﬁmﬁgﬁmmﬁﬁmmmmﬁﬂaﬁ 00/01/2024 = T1wET 12 7% 97 warg 5 =T
Formbor rrerzer FY ey 3w ardw w4t 7 v

g w=g mmwmmmwﬁmamgmﬁmmﬁ%ma

Froquly - ITTHT ST TG ATHTIAH 1 €T 26 (1)ﬁmﬁmmgﬁﬁwmmmw&ﬁw#mméﬁ:
ﬁﬁmuﬁmwﬁm%%ﬁﬁwﬁﬁ%mﬁm%wﬁ@mgza’rso,ooo [- To (FFAT 50 THL) FF 57
WA ‘Q‘aﬁ—xmﬁvﬁ'ﬁmw'ﬁemﬁ‘. Gﬁﬁ&"ﬁﬁs—ﬂfﬁfﬁﬂﬁm‘ﬁﬁ”@ﬁﬁ{. B TR Yl YUY 999 TR 4 d

wwmmﬁaﬁqwﬁ%@%ﬁqﬂwﬁzmﬁ%m.mﬁso-2,500!—ﬁ@m,a‘m‘@mi

EHALAZIGAETIN IVRaA70S613699T0 M B ;

SF BHOGIMRA B0 202010
Hor L OBABL/2024,15:05 - =
Toafan M), . ¢

Frri¥F i

FIH:PEX00, SAMIRY PLACE S0




100

16

Court of Competent Authority
Agra Development Authority
Jaipur House, Agra (U.P.)

DOCUMENT-(Q)
(Please see Regulation 8)

SHOW CAUSE NOTICE

Dated : 02.01.2024
Dispatch Date : 02.01.2024

Case No.ADA/ANI/2023/0001039
Dispatch No.ADA/DSP/0001471

Agra Development Authority Vs. Kamal Ahmad
Plot No.6C/5/5/1, Hari Parvat Third, Jail Road, Agra

Notice under sub-section 1 of section 27 of
Uttar Pradesh Urban Project and Development
Act, 1973.

As per order under sections 14 and 15 of Uttar
Pradesh Urban Project and Development Act,
1973, without obtaining permission from
Development Authority for the building situated
at 6C/5/5/1, Azad Nagar, In front of Gali No.5,
Jail Road, Ward Hari Parvat-3, wherein -

two storey building has constructed at the site
admeasuring 200 sq. yards and a shoe factory

is being run there. No permission at the site

has shown.
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Therefore, it is expected from you that appear
before the Competent Authority of Agra office on
09.01.2024 at 12Noon and explain that as to
why not the order for demolition of construction
is not passed?

You can appear yourself or through your duly
authorized representative or can give written
statement as well.

REMARK - Your attention is also attracted
towards section 26(1) of the said Act, under
which, under section 14 of the said Act, you
could be entitled for penalty for carrying
construction work without the permission of
Development Authority, which could be upto
Rs.50,000.00 (Rupees Fifty Thousand Only) and
in the event of offence keep continuing,
additional fine shall be punishable, which
would be imposed after conviction against the
said each day for committing offence first time,
which could be upto Rs.2,500.00.
Sd\ -

Competent Authority
Agra Development Authority

o2
TRUE COPY
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Office of Enforcement Division
Agra Development Authority, Agra

Letter No.339/D/A.N./24-25
Dated : 17.05.2024

SHOW CAUSE NOTICE PRIOR TO SEAL
UNDER SECTION 28(a)(1)

From

The In-Charge Enforcement
Agra Development Authority
Agra.

To,

Mr. Kamal Ahmad

Plot No.6-C/5/5/1

Hariparvat Third
Jail Road, Agra.

SUBJECT : In regard to Case No.NFH-3/
VC/22/2023-24.

Sir,

Regarding the above case, a show cause notice
was sent and served on 13.02.2024 under
Section 27 of the UP-Town Planning and
Development Act, 1973 against the construction
of a market and factory in a pre-constructed

building on a plot of about 500 square yards
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and no approval was shown at the site. In this
regard, the opponent was given an opportunity
of hearing and the dates 26.02.2024 and
05.03.2024 were fixed. You did not appear on
the fixed date and time and neither any
evidence / record has been presented regarding
the approval of the building constructed at the
site.

It is; therefore, directed to you to ensure
submission of your side relating to sanction for
current construction and activities carried out
at the site along with evidence/records within
three days from the receipt of letter that as to
why not initiate sealing proceeding under section
23(K)(1) of U.P. Urban Project and Development
Act, 19737

Sd\ -
In-Charge Enforcement

Copy forwarded to Regional Officer, Regional
Office, U.P. Pollution Control Board, Building
No.14, Sector 3B, Awas Vikas Sikandra Project,
Agra with the intent that please take action
under Environment and Pollution Act.
Sd\ -
In-Charge Enforcement
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Office of Enforcement Division
Agra Development Authority, Agra

Letter No.340/D/A.N./24-25
Dated : 17.05.2024

SHOW CAUSE NOTICE PRIOR TO SEAL
UNDER SECTION 28(a)(1)

From

The In-Charge Enforcement
Agra Development Authority
Agra.

To,

Mr. Kamal Ahmad

Plot No.6-C/5/5/1

Hariparvat Third
Jail Road, Agra.

SUBJECT : In regard to Case No.NFH-3/
VC/19/2023-24.

Sir,

Please inform that in the above-mentioned case,
a two-storey building is already constructed and
occupied by you at the site. As no approval was
shown, a show cause notice was sent and
served against the construction under Section

27 of the UP-Town Planning and Development
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Act, 1973 on 05.02.2024. In this regard, giving
you an opportunity of hearing, the dates
19.02.2024 and 05.03.2024 were fixed. You did
not appear on the fixed date and time nor have
any evidence/records been presented regarding
the approval of the building constructed at the
site.

It is; therefore, directed to you to ensure
submission of your side relating to sanction for
current construction and activities carried out
at the site along with evidence/records within
three days from the receipt of letter that as to
why not initiate sealing proceeding under section
23(K)(1) of U.P. Urban Project and Development
Act, 19737

Sd\ -
In-Charge Enforcement

Copy forwarded to Regional Officer, Regional
Office, U.P. Pollution Control Board, Building
No.14, Sector 3B, Awas Vikas Sikandra Project,
Agra with the intent that please take action
under Environment and Pollution Act.
Sd\ -
In-Charge Enforcement
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Office of Enforcement Division
Agra Development Authority, Agra

Letter No.342/D/A.N./24-25
Dated : 17.05.2024

SHOW CAUSE NOTICE PRIOR TO SEAL
UNDER SECTION 28(a)(1)

From

The In-Charge Enforcement
Agra Development Authority
Agra.

To,

Mr. Kamal Ahmad

Plot No.6-C/5/5/1

Hariparvat Third
Jail Road, Agra.

SUBJECT : In regard to Case No.NFH-3/
VC/14/2023-24.

Sir,

You have constructed two storey building
admeasuring 200 sq. yards at the site. In the
building, upon running shoe factory and not

showing any sanction at the site, Show Cause

Notice dated 02.01.2024, under section 27 of
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U.P. Urban Project and Development Act, 1973,
has served by forwarding it. In this regard, by
providing you hearing opportunity, dates
09.01.2024 and 20.01.2024 have fixed. You
neither appeared on the date and time fixed nor
have produced any evidence/records in regard

to sanction of constructed building at the site.

It is, therefore, you are directed to ensure
submission of your side relating to sanction for
current construction and activities carried out
at the site along with evidence/records within
three days from the receipt of letter that as to
why not initiate sealing proceeding under section
23(K)(1) of U.P. Urban Project and Development
Act, 19737

Sd\ -
In-Charge Enforcement

Copy forwarded to Regional Officer, Regional
Office, U.P. Pollution Control Board, Building
No.14, Sector 3B, Awas Vikas Sikandra Project,
Agra with the intent that please take action
under Environment and Pollution Act.

Sd\ -
In-Charge Enforcement

N
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U.P. COMMISSION FOR MINORITIES
609, Indra Bhawan, Lucknow
Phone/Fax : 0522-2287097

Shakeel Ahmad Siddiqui

Secretary

Letter No.62-Summon/M.C./2024-S-(02)64 /2024
Dated : 30.05.2024

SUMMON UNDER SUB-SECTION (3) OF SECTION 9
OF UTTAR PRADESH MINORITY COMMISSION

To,

The Vice President
Agra Development Authority

Agra.

SUBJECT :

Sir,

Committing harassment of
Applicant and his family
members by torturing mentally
by Assistant Engineer
(Enforcement) and In-Charge
Enforcement, Agra Development
Authority, Agra through false
complaints.

By enclosing the copy of application dated

26.05.2024 of the above subject matter, received

from Mr. Kamal Ahmad son of Mr. Igbal Ahmad

resident of Property No.304 /2, Khndari, In front

of Azad Nagar Gali No.5, District Agra, and
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forwarding the same, this is to inform you that

in the matter, Hon’ble President has expected to

provide report on following points :

1. The Applicant has informed that property
dispute, between him and his nephew, is
pending before Hon’ble Court, wherein stay
order has also been passed. Despite this,
on the basis of false complaints of opposite
party, Agra Development Authority is
threatening to seal the property in question
by serving notice continuously by stating
his possession and construction illegal over
it. The Applicant has also been informed
that he has replied all notices within
stipulated period and has appeared on all
dates before the concerned officer of the
Authority. If the matter is pending before
the Hon’ble Court and stay order has also
been passed by the court, then on what
basis notice is being issued to the Applicant

by Agra Development Authority.
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The Applicant has also informed that the
construction, over the property in question,
was carried out in the year 1961 and copies
of telephone bill, electricity bill and receipt
of Municipal Corporation are provided as
evidence. The Applicant has stated that
provisions of Uttar Pradesh Urban Planning
& Development Act, 1973 do apply on the
said construction, because construction
was carried out prior to implementation of
said Act. If the construction is prior to 1973,
on what basis notice is being issued to the

Applicant.

The Complainant has also informed that
where his property is situated, around
2000 houses, 250-300 shops and 100-150
factory/godown are situated nearby it and
all are working in ADA’s unapproved building.
This fact has also been confirmed through

RTI. If unapproved construction, by ADA,
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exists nearby, then on what basis notice

has issued only to the Applicant.

The Applicant has also informed that being
a minority, Development Authority is
harassing the Applicant by issuing notice
again and again, whereas many matters,
relating to the property, are pending before
the Hon’ble Court. In this regard, please

clarify status.

In various government orders of Revenue
Department, department heads have issued
this guidelines that those matters of
personal property, wherein case is pending
in the court or court has passed stay order,
upon receipt of application, in such matters
no administrative order may kindly be
passed. By avoiding said Government
Order, on what basis notice is being issued

again and again to the Applicant.
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6. Unless and until the matter is pending before
Hon’ble Commission, it is recommended to
stay action in respect of Show Cause Notice
No.339/D/A.N/23-24, Notice No.340/D/
A.N./24-25 and Notice No.342/D/A.N./24-
25, issued to the Applicant from your office,
till further orders.

In the matter, Hon’ble President has fixed date

of hearing on 11.06.2024. Please direct the

Assistant Engineer (Enforcement), In-Charge

Enforcement, Agra Development Authority along

with report on the said points and concerned

Junior Engineer to appear along with evidence

before the Commission on 11.06.2024 at 12.30PM

(noon).

2. It is noticeable that under section 15 of
Uttar Pradesh Minority Commission Act,
1994, violation of any order or direction of
the Commission is punishable offence under
sections 174/175/176/178/179 & 180 of

Indian Penal Code, 1860 (Act No.45 of 1860).
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3. The questioned summon has issued today
on 30th day of 05t month of 2024 under

self-signed and seal of the Commission.

Enclosure : As above.
By order
Sd\ -
(Shakeel Ahmad Siddiquui)
Secretary
Copy to :

Mr. Kamal Ahmad son of Mr. Igbal Ahmad
Resident of Azad Nagar, In front of Gali No.5
Property No.304 /2, Khandari, District Agra.

pont
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Office of Enforcement Division
Agra Development Authority

Letter No.2204/D/A.N./24-25
Dated : 21.11.2024

From

In-Charge Enforcement
Agra Development Authority
Agra.

To,

The Secretary

U.P. Minority Commission

609, Indira Bhawan
Lucknow.

SUBJECT : In regard to direction given in
Letter No.62-Summon/A.S.A./
2024 /S-5S-(02)64/2024 dated
30.05.2024.

Sir,

Kindly take reference of your above subject
letter, wherein in respect of letter dated
26.05.2024, received from Mr. Kamal Ahmad
son of Mr. Igbal Ahmad resident of Property
No.304/2, Khndari, In front of Azad Nagar Gali

No.5, Agra, you have given directions that “unless
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and until the matter is pending before Hon’ble
Commission, it is recommended to stay action
in respect of Show Cause Notice No.339/D/A.N.
/23-24, Notice No.340/D/A.N./24-25 and Notice
No.342/D/A.N./24-25, issued to the Applicant
from your office, till further orders”. The
concerned officials of the Authority were appeared
on the date fixed, 11.06.2024 before the Commission
for evidence in the matter, but, no direction/
order in respect of Point No.6 has been received
from the Commission to the Authority till date.
In the matter complains are being received

continuously which are to be disposed of.

Therefore, please inform updated status in respect
of the said matter, so that further action could

be taken for disposal of the complaints.

Yours’ sincerely

Sd\ -
In-Charge Enforcement
Agra Development Authority
Agra
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M Gma" Vardharma Chambers <vardharma@gmail.com>

Advance Service of Reply in O.A. No. 1329/2024 Abdul Qadir Vs State Of Uttar
Pradesh

1 message

Vardharma Chambers <vardharma@gmail.com> Tue, Feb 4, 2025 at 2:05 PM
To: kadirkhan094@gmail.com
Cc: Somesh Tiwari <tiwari.somesh96@gmail.com>

Dear Sir,
Kindly find the attached copy of Reply Affidavit on Behalf of Respondent No. 4 Agra Development
Authority in O.A. No. 1329/2024 Abdul Qadir Vs State Of Uttar Pradesh.

Regards,

SOMESH TIWARI

VARDHARMA CHAMBERS
11 & 114 Golf Apartments

Golf Links, New Delhi- 110003
Mob: +91 8076414398

L.

ﬂ Final Abdul Qadir Reply R4 NGT.pdf
3926K
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